
CENTRAL AOHINISTRATlUE TRIBUNAL,
PRINCIPAL BE NCHjj^_N£U_DEL HI.

ORIGINAL APPLICAT I0N_N0^2257/95

Uedn0sda2i_thi3._tha..1st._.da)!..o£..5geE22S2Ei--l:

Cotam> Hon'bla Shri austice R.G.Uaidjfanatha.Uico-Chairaad,
Hon'blB Shri B.L.Nsgi, Member^A) .

Bhopal Singh,
G-71, Kingsway Camp,
Dhaka Colony,
Delhi.

tfa,

1. Gov/arnmsnt of National
Capital Territory, through
Chief Secretary,
5- Alipur Road,
Delhi.

2. The Dy. Commissioner,
Tie Hazari Courts,
Delhi.

3. Shri Sukhpal Singh,
attached in the office of
Shri Sahib Singh Uerma,
Education &. Development Minister,
Govt. of N.C.T., Old Secretariat,
Dial hi.

(By Advocate Mr«K.k*Singh for
Mr.Raj Singh) .

Applicant.

. . Respondent3'

0 R_o_E_?.C9?6tl

(Par Shri Dustice R .G.Uaidyanatha, yica-Chairaan)

This case is called out for final hearing. None

appeared on behalf of the applicant. Ue have heard tho

counsel for the respondents and perused the raatarials on ,

record.

2, The grievance of the applicant is that he has nov

been regularised inspite of number of orders of the TritiiiC;

passed previously. It app0ars,the applicant is uor»ving

a Driver on a casual basis. There are earlier orders of

this Tribunal that the respondents should considor the

case of the applicant for regular appointment. The
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respondents have stated that the DPC considered the case

of the applicant and did not find him suitable. The

official respondents have appointed R-3 as a Oriver.

Under these circumstances, no relief can ba given to tho

applicant. However, as and when next vacancy is

advertised, it is open to the applicant to apply for the

same and in such case the respondents should consider iihe

case of the applicant as per rules.

3. For the above reasons, the application is dismiasedi

subject to the above observations. No costs.

(3.L.NEGI) (R.G.UAIOYANaTHA)
MEMBER (a) \yiCE-CHAlRMAN
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